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$~51 and 65
* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 30.09.2026

# CNR No. DLHC010472112026
+ CRL.M.C. 7370/2026 & Crl.M.A. 30785/2026

(51) SHIVAM KUMAR RAIANDORS ... Petitioners
Through: ~ Mr. Arvind Kumar and Mr. Prashant
Dohan, Advs.
Versus
STATE NCT OF DELHIAND ANR ... Respondents

Through:  Mr. Hemant Mehla, APP for State
along with Mohd. Naved and Mr.
Mayank Chaudhary, Advs.
Sl Virender, PS Kamla Market

# CNR No. DLHC010473222026

+ W.P.(CRL) 3083/2026
(65) MOHD SAIM QAMAR ... Petitioner
Through:  Mr. Aravind Raj, Adv. (through v/c)
Mr. Aryan Tanwar, Adv.

VErsus

THE STATE NCT OF DELHI & ANR. ... Respondents
Through:  Mr. Anand V. Khatri, SC, GNCTD.
Mr. Aditya Mishra, Adv. for R-3
(through v/c)
Sl Virender, PS Kamla Market
CORAM:
HON'BLE MR. JUSTICE SACHIN DATTA

SACHIN DATTA, J. (ORAL)

1. These petitions seek quashing of two cross-FIRs, i.e., FIR No.
445/2025 in CRL.M.C. 7370/2026 and FIR No. 448/2025 in W.P.(Crl.)
3083/2026, both dated 24.11.2025 and registered at PS Kamla Market under
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Sections 115(2)/126(2)/351(2)/3(5) of the Bharatiya Nyaya Sanhita, 2023

(“BNS”), arising out of the same altercation between students of Zakir

Hussain College, Delhi.

2. The allegations concern reciprocal acts of voluntarily causing hurt,

wrongful restraint, and criminal intimidation.

3. The parties are present in Court today, having been duly identified by
the Investigating Officer, submit that they have resolved their disputes in

terms of a comprehensive Memorandum of Understanding (“MoU”) dated

24.09.2026. The same reads as under:

MEMORANDUM OF UNDERSTANDING

This MemomEndum of Undorstanding is made and evocwted at Mew Delhi

om this ¥ of L LR
B —

1.

Lia

7370/2026

BETWEEN
Ehivam Kumar Fai a'o Sh. Rajmh Kumar Rai vlo Vikmmdew Patti,
Reatipur, Ghazipur, [itsr Pradesh- 232 328, Presendy at Mew Delhi.
Mobile no. P553838074, Gmail: srTSTERMS owai L coar.

. Pawan Singh Bohra a'o 3h. Kundan Singh, vfo c- 139, Behind 3aiBaba

Mandir, Hari Magar BExt Pant-2, Badarpur, PO Baderpuor, Dist Soarth
DeThi, Dhelhi- 1104044,

. Batyam sfo Praveh Kumar Mishrs, Flat no- 18 1, Pocket 6, Soctor- A-

5, Police Colomy, Marela, Morth Wit Dhelhd, Db -11 0040,

. Maman sfo Ranbir Singh, vo Puneika (56), Rewari, Haryane- 123101

through his Pairoksr (legal Representative) Ranbir sdo Dudi O hend

- Yadav rf'o Punsika (56), Rewarn, Haryana-123 101

. Gagan Tiwar a'o Bh. Vined Kumar Tiveri vf'o Village Killa, wathurs

Bazar, Diistt. Balrampur, [fisr Pradesh mobile no: - §391256836

V35

Gmail: - gaean] 238 email oo,

. Altrash Sudha sin Arbind Emmar, Ward no 8, Miscot, Motihari, PO:

Motihari, Distt: East E}wnpﬂ:al'%gﬂg_ﬁﬂl.?mmnﬂy at Mew Delhi.
A AD s
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AND N
1. Mohd Saim Qamar sfo Samar Alam réo Hono-2428, Main Basar
Turkman Gate, Central Dwelhi, Dehhi, mobile no: - ST1IE8B4TI2T.
Gamil: - saim) 23pgmail oon,

WHERAS, both the first and the second panties are the students of fhe Zalkdr
Hussian Collage, Dielhi Tindwversityr

AND WHEREAS, doe to some confict and differences in the oollage
betwesn both the parties their friendly relstions are becoming stined, doe
to which both the pertes get cross FIR registered on each other having FIR
. 4452025 and 44852036 respectively.

AND WHERAS, the parties i this settlement mutally aonesd that both of
theesmy will meot peeruse: fhe present criminal case and also ot to engape nany
kind of htigstion against each other which is directly or in-directly nelabed
’ -tnﬂlt present criminsl maioer.
L7

AND WHERAS | in order to astfe the present dispute betwesn the panties,
a the family members of both the parties have arranged family meefing and
settle the present dispute bebaveen 4 they have made the
X
A

PO W TMEILS. DDIEELD IS WETNWESSE TR A0S LIWNDNER

= settlement on te follesing iems:;

1. Thar both the partics have amicably apgreesed to dissolve theeir dispubs
thee prresent FIRs havving o, 445020025 anc 4952025 respeeciively amd
therenficr, thoey shall file gqueashing of both the FIR undor scction SZ8E

af the: Bharativea Magarik Suraksha Sanhdts, 2023,

2. Thst the FIE no. 4482025 under section LIS(Zh, IZ6(Z2), 35102035
of fthe BMNS. 24025 got rogistorncd ar PSS Kamla hMarket owver the
complaint of Gagan Tiward sfo She VWinod Buamar Tiears ofo Willlages
FhHlka, PAathura Basar, Iriatt. Balrasepaer, Littar Pradesh, oeeddile oo -

G301 TESEIE in regard of = collage fght

3. That the FIR no.-435,/2025 under secticn LIS(2), 1ZS(I). 35 1020 3IL5)

o thee BINS 200235 at the PSS Flamls Pacrket over the complaint of Plaokd

@

Eaim Samar =50 Samar SAlammn o Flono-242E8, MMain Basar Toarksamsan
Ciape, Cendral DelhE, Crelhi, mobile oo - S7IEE47727T 9 0n negard of

ithe s collags fght.

<. That the matter betweesn bBoth the parties sseas of a small arguomens

wwhich was turmed ot oo be s ﬁmf stadents of
e S e e B e,
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the =sarne collage and resulting in the registration of the abowve-

mentionesd FlHs.

That both the parties have amicably settled all their dispute for the
gake of theilr funsre and all the good endeavonrs they 11 peruse in their

furbure.

. That both the parties have settled all the dispute between them amd

will not engaged inany kind of perusal of the present cases or any other

Hetigation related vo the same.

. That both the parties shall not claim any kind of compensation from

thee either party.

E . That both the pantiss agree to cooperate in the procesding of the

quashing of both the FIR's baving no. 44520256 and 44872025
respectively under section 528 of the Bhamstiva Magarik Suraksha
Samhita, 2023, A BRY TR

o )
9, That both the p.arl!i.-us will aloo CoOperate in any kind of mediation

which iz directed by the court.

1, That bath the pearties have entered the setlement with Free will
and voluntarily withoast and intervention of emy pressure from either

side.

IN WITHESE WHERDF, both the parties have signed this BMOU in the
presznce of the following witnesses and in the presence of each other,

1
- r e on S0

voluntarily, without any pressure, coercion or undue influence.

b

The aforesaid parties confirm that the settlement was entered into
The complainant and the injured persons concerned in each FIR state

that they have no objection to the quashing of the FIRs. The parties

undertake to maintain peace and to refrain from indulging in similar acts in
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future.

6. The inherent power of the High Court, preserved by Section 528 of
the Bharatiya Nagarik Suraksha Sanhita, 2023 (‘BNSS’), to quash criminal
proceedings on the basis of a settlement between the offender and the victim
Is distinct from the power to compound offences, and is to be exercised to
secure the ends of justice or to prevent abuse of the process of any court.
The same has been observed by the Supreme Court in Gian Singh v. State
of Punjab, (2012) 10 SCC 303.

7. Additionally, in Narinder Singh & Ors. v. State of Punjab & Anr.,
(2014) 6 SCC 466, the Supreme Court has recognized the relevance of
whether the settlement, on the basis of which quashing is sought, is going to
bring about harmony between the parties which may improve their future
social relationship.

8. As such, the present cases qualify as appropriate cases for quashing
on the touchstone of the observations of the Supreme Court in the said
judgment.

9.  This is especially so since the subject FIRs arise out of a personal
dispute between students. Acceptance of the settlement would reduce the
prospect of renewed hostility and enable the parties to pursue their studies
and careers.

10.  Accordingly, FIR No0.445/2025 (in CRL.M.C. 7370/2026) and all
proceedings emanating therefrom are quashed; and FIR No0.448/2025 (in
W.P.(Crl.) 3083/2026) and all proceedings emanating therefrom are
quashed.

11.  The parties shall remain bound by the undertakings given before this

Court to maintain peace.
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12. The petitions are disposed of in the above terms. Pending

application(s), if any, also stand disposed of.

SACHIN DATTA, J
SEPTEMBER 30, 2026/cl,sd
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